%01 Papers Laid

Audit Report (Civil) on Revenue Rece-
ipts, 1968 (Hindi version) under article
151(1) of the; Constitution read with
sub-section 3(ii) of section 3 of the
Official Languages Act, 1963 [Placed in
Library, See No. LT-28 69.]

WEST BENGAL PANCHAYAT ACT
AND UTTAR PRADESH PANCHA-
YAT RAJ (AMENDMENT) ACT

SHE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI M. §,
GURUPADASWAMY): | beg to lay on
the Table:

(1" A copy each of the following
Notifications, under sub-section (4)
of section 120 of the West Bengal
Panchayat Act, 1957 read with

" clause (¢)(iv) of the Proclamation
dated the 20th February, 1968,
issued by the President in relation
to the State of West Bengal:

(i) Notification No. 74;74-Panch Pub-
lished in Calcutta Gazette dated
the 26th December, 1968 making
certain amendments to the West
Bengal Panchayat Rules, 1958,

(iiy Notification  No.  7518-Panch
published in Calcutta Gazette,
dated the 26th December, 1968
making certain amendments to
the West Bengal Anchal and Gram
Panchayat (Account and Audit)
Rules, 1959.

(2) A copy of the Uttar Pradesh
Panchayat Raj (Amendment)Act,
1968 (Hindi and Englich versions)
President’s Act, No. 38 of 1968
published in Gazette of India
dated -the 28th December, 1968,
under sub-section (3) of section
3 of the Uttar Pradesh State
Legislature (Delegation of Powers)
Act, 1968. [Placed in Library,
See No. LT-29/69].

ANNUAL REPORT OF U.P. STATE AGRO-

INDUSTRIAL CORPORATION LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA
SAHIB SHINDE): 1begto lay on the
Table:
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A copy of the Annual Report of
the U.P. State Agro-Industrial
Corporation Limited, Lucknow,
for the year 1967-68 along with
the Audited Accounts and the
comments of the Comptroller ani
Auditor General thereon, under
sub-section (1} of section 619A
of the Companies Act, 1956.
[Placed in Library, See No.
LT-3069.]

A copy of the Audited Accounts
of the Animal Welfare Board
for the year 1967-68, under sub-
rule (4) of Rule 24 of the Ani.
mal Welfare Board (Administra.
tion) Rules 1962. [Placed in
Library, See No. LT-31/69.]

(3) () A copy of the Uttar Pradesh

(i)
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(i)

Imposition of Ceiling on Land
Holdings (First Amendment) Rules
1967 (Hindi ani English versions)
published in Notification No. 312/
1-A-12/165 in Uttar Pradesh Gaz-
ette dated the 16th September,
1967 uncer sub-section (3) of
section 44 of the Uttar Pradesh
Imposition of Ceiling on Land
Holdings Act, 1960, with the clause
(c) (iv) of the Proclamation dated
the 25th February, 1968 as varied
by Proclamation dated the 15th
April, 1968, issued by the Presi-
dent in relation to the State of
Uttar Pradesh.

A statement showing reasons for
delay in laying the above Noti-
fication. Placed in Library, See
Neo. LT-32/69.]

A copy each of the following
President’s Acts (Hindi and
English  versions) under sub-
section (3) of Section 3 of the Bihar
State Legislature (Delegation of
Powers) Act, 1968:

The Bihar Land Reforms (Vali-
dation) Act, 1969 (President’s
Act No. 2 of 1969) published in
Gazette of India dated the 16th
January, 1969.

The Ranchi District Tana
Bhagat Ralyats’  Agricultural



